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CENTRAL Agmmsrgg:vﬁémuu&,.r@&pua B ENCH, JABALPUR
original ml ication No,538 of 2002

Jabalpur, this the 17th day of January,2003.

Hon'ble Mr.Justice NeNoSingh- Vice Chairman
Hon'ble Mr.Sarweshwar Jha- Menber (Admnve)

Bhacchand Kol son of Govind Prasad

Kol, aged about 34 yeals, R/o0 Manegaon,

purani Basti, West Land, Khamariya,

Jabalpur, Tabsil & Distt. Jabalpur (M) ~APFLICANT

(By Advocate- Mr.IdKDwivedi)
versus
1« Union of India through
Secretary, Ministry of Defence,
New Delhi (India)
26 mmmandanto

Box No .41, Jabalpur-482 005. _RESPONDENTS

O RD E R (ORAL)

Heard. The applicant has gpproached this Tribunal
through this OeAe challenging the order of the respondents.%
a copy of ‘which is placed at Annexure A/4, whereby his (
services were terminated. It is observed that his
representations supmitted to the respondents in this
regard haveb een considered by ther espondents. They
have also considered the legal notice/ which the
applicant had served on the respondents vide reply
of the respondents, a Copy of which is placed at

annexure /8.

[ Y“)\ 24 On perusal of the reply of the respondents, it
‘\L,/f\\'/t&/ e / is observed that they have not assigned any reason;
.0 o
they haveLreffred to the appointment order, in which

there was a provision that\ gpopointment may be terminated
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at any time without any notice and without assigning any
reason. However, L ﬂ:;‘—géc‘i—s- E;g justice, the applicant.
should have been appr:.sed/\the appropriate reason why
the services of the gpplicant were terminated, As the
reply of themspondents is absolutely cryptic and does
not give any cogent reason for terminat:.onL}-e services
of the app]_.icant, We are of the view that it would be
appropriate to dispose of this OeAs at this stage while
hearing on the point of admission with directions to

the respondents to re-consider the matter on the basis
of the facts, which have been submitted by the gpplicant
through his representation and disgpose dt of -by issuing
a reasoned and speaking order to the spplicant within

a period of one month from the date of recedpt of this

order, With this, this OeAe stands disposed of.
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(Sarweshwar Jha) / (N NeSingh
Member (AGonve) Vice Chairmen
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